189 Bonus cemand of VAISAKHA 20, 1001 (SAKA) Rly. Employees (CA)

ASSENT TO BILLS

SECRETARY: Sir, I lay on the
Table following two Bills passed by
the Houses of Parliament during the
current scssion and assented to since
a report was last made to the House
on the 2nd May, 1979:—

1 The Appropriation (No, 8) Bill,
1979,

2. The Merchant
(Amendment) Bill, 1979.
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CALLING ATTETION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RFPORTED DEMONSTRATION BY RAILWAY

[Mn Depury SpeAxer in the Chair]
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Restoration of the old Bonus Act

was the first step.
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To quote my own words, I told the

former Prime Minister that:

“Leaders of this Struggle 1ealise
that 1f there are financial and eco-
nomic difficulties, you tell us, in a
phased manner, these demands
could be accepted and how the
pioblems could be sorted out.”
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PROF. MADHU DANDAVATF: I
am coming to it. I don't want to cast
any aspersion on any creanisation.
Here I am funclioning as a Railway
Minister.

AN HON. MEMBER: It is good of
him,
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SHRIMAT| AHILYA P RANGNE-
KAR: Employees are not responsiblc;
trade unious are not responmsible.

SHRI KANWAR LAL GUPTA: I
want that there should be strict dis-~
¢ipline among the railway employees
and they should be frankly told that
they have to work hard and harder..
.. (Interruptions). 1 want the DMinis-
ter to enforce discipline and the
workers should be told frankly that
no indiscipline would be allowed in
the name of trade union or anything.
There should be no harassment to
the passengers; there should be no
corruption. They should work hard
and earn; railways should not run
into losses. Then, we can consider
their demand for payment of bonus.
Unless they earn, they will not be
allowed this. (Interruptions).
But at the same time, I would request
the hon. Minister to tell them that as
a matter of principle, we are for
bonus, but we are not in a position
to give it because that will create
many complications. We have to think
about P&T, Defence. . . . (Interrup-
tions).

MR. DEPUTY-SPEAKER: Members
gshould have some restraint on them-
selves,

SHRI KANWAR LAL GUPTA: I
want to ask certain questions, Let
the Minister write them down. He
suys, “We have taken steps to meet
the situation”. Suppose there is no
agreement. What specific steps have
Government taken, or they propose
to take in future, to meet the situa-
tion. Again, is it a fact that the Fi-
nancve Ministry has not accepted the
demand for bonus? It has appeared
in the Press that the Finance Ministry
has rejected, and turned it down. Is
it a fact that the Political Aflairs
Committee of the Cabinet has also
not approved it? Thirdly, you want
to have negotiations—but with whom?
Will you call the representatives of
all the trade unions—or ot only Some
unions? T want that the representa-
tives of all unions should be called.
Fourthly, will this jssue of bonus be
applicable only to the workers work-
ing in the workshops, or even to tihe
workers in the Railway Board? Next,
what will be the financial implica-
tions, so far as Railways are con-
cerned? If you give it, naturally you
will have to give to P&T and De-
fence. What will be the total finan-
cial implications? 1 again want to
repeat: the Minister should also be
cmphatic when he says, “Bonus, in
principle, I agree. We will try to ac-
commodate”. He should be firm at
the same time, because nobody should
be allowed to create chaos in the
country.

PROF. MADHU DANDAVATE:
Before I comc to the 3 or 4 questions
which he has raised, let me make one
thing explicitly clear. As far as in-
discipline is concerned, even the or-
ganized trade unions believe that
whenever they undertake any agita-
tion, they should give proper notice.
(Interruptions) This is not an orpa-
nised trade union movement. ' You
have to make a distinction between
sporadic action undertaken by unor-
ganized sections of labour and the
legitimate, organized trade union acti-
vity undertaken by trade union orga-
nizations, whether they are recog-
nized or unrecognized. There must
be a distinction between the two,



199 Bonus demand of

[Prof, Madhu Dandawate]

Sometime back I received com-
plaints from the Chief Ministers of
Tripura and West Bengal the certain
wagon movements had been affected
by certain sporadic actions. We went
intp the problem and foung that some
of the sporadic actions—pinpricks as
we call them—were not by any orga-
nized trade unions, but by unorga-
nized sections. As far as such pin-
pricks are concerned we dealt with
them very sternly, and we shall con-
tinue to deal with them very <ternly.
I am doing this after con-cultations
with trade unionists, because it is not

a legitimate trade union activity.
Therefore, we must try to dirtinguish
between the legitimate, organised
trade union activity sponsorrq by
the trade unions and some pinpricks
and catcall actions indulged in by
some irresponsible elements which
belong to unorganized :ections. Dur-
ing March last when such pinpricks
were given and as a result, Tripura
and West Bengal suffered the most,
we took very stern and firm action:
and we have made it very clear to
the trade unions concerned that such
pin prices would not be tolerated.

Coming to the question of bonus,
the hon, Member has raised 8 or 4
questions. His first question was
“In the event of any chans created,
what action will be taken”, He has
misunderstood our entire approach. I
made it clear that I have full confi-
dence in the trade union organisa-
tions, and T know that they have
taken a decision tp take a strike bal-
lot. It will be possible for us to
settle this problem across the table,
Therefore, I shall not make any im-
aginary propogition that they are go-
ing to create chaos and we are going
to deal with it. As far as sporadic
actions and indiscipline are concern-
ed, even to trade unions 1 have said
that we shall never tolerate any in-
discipline that will result in loss of
productivity. As regards sensitive
zones, if the coal does not reach in
time, the production will suffer. 1In
North-rastern States like Tripura and
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Mizoram, if the rice does not reach
them i, *ime before the monsoon, they
are likely to suffer during the entire
year. ‘herefore, any sporadic acti-
vity which will create dislocation in
the reromy we shall deal with it
very firmly., But I shall not imagine—
if a |- “itimate trade union strike is
going t~ take place with due notice
right trom now,—what action 1 am go-
ing to take,

(Interruptions)

SHRI KANWAR LAL GUPTA:
Wih wvon approve strike by Govern-
ment servants at all?

PROF. MADHU DANDAVATE:
You are raising a very vital issue,

AN HWON MEMBER: Thev have
got a constitutional right (Interrup-
tions).

PROF MADHU DANDAVATE: As
far as the present position is con-
cerned and thg constitutional provi-
sions ar> concerned and all the laws
that exist are concerned, there is a
certain procedure prescribed by laws
even for artion by railway cmployces
or any onec else. They have to lake
a ballot, and follow it up by giving
a due notice. After that there is a
room for negotiations. And as far
as railway employees are concern-
ed, there are certaip forums like
PNM and JCM that arc available;
and many problems ywe are able to
settle there, 1 have confidence that
they will fully utilise these forums
which arp available; and witp the
machinery that ig available, i{ will be
possible to sort out a number of
issues without plunging the workers
intp a strike action. Thercfore, to
your hvpothetical question 1 do not
want to give any reply.

As far as the decision taken in the
matter by the Finance Ministry, the
decision taken by the Cabinet Sub-
Committee is concerned, the hon.
Member is a knowledgeable person.
He is fully equipped with the know-
ledge and functioning of the parlia-
mentary democracy; and he knows it
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very well, that those of us who havc
taken an oath of secrecy cannot leak
out some of the intermediary deci-
sions that have been taken in the
Cabinet, I cannot reveal what the
Sub-Committee has decided When
the quesiions are being sorted out
in the Finance Ministry, I can, how-
ever, say one thing very clearly that
so far the Finance Ministry has not
taken a final decision. In fact be-
fore I gave my reply in the Rajya
Sab1a and Lok Sabha, to the ral-
way budget demands, T went 1o the
Finance Minister and tried to find out
from him what exactly must be the
answer, amd with tull consultation
with him, I had said that the Sub-
Commuittee was processing the issuc
The Finance Ministry had {o ~xamin~
it: ang it is at that stapge the prob-
lem is there 1 canont reveal to this
House what has happened in the Su®-
Committec You understand that, hut
he does not realise that though he
believes in that I do not want to
cast aspersing on that v heheves
in that

SHil] KANWAR LAI. GUPTA:
Why I asked this question 1s because
this news appeared {oday in a paper
that the Finance Minwstry is opposing
it on a peculiar pretext, berausc it
will help the urban veople, That 1
do not want. I had ng intention to
ask. T had avoided it. Since wvou
accuss me being a Member of the
Ruling Party, T want tv know how
your Ministers are behaving; how
you are behaving? How the Ministers
are talking before the public T want
to know, bzcause you accuse the
Members; you do not accuse the Min-

PROF MADHU DANDAVATE: 1
am no{ accusing.

SHRI KANWAR LAL GUPTA: I
want that there should be no strike,
but there shoulg be some sort of a
forum where all the gricvances of
the workers should be settled.

PROF. MADHU DANDAVATE: 1
am very sorry if my hon. friend and
colleague Mr. Kanwar Lal Gupta felt
that 1 cast any aspersion. In fact,
1 said that I have full faith in his
knowledgeubility and that he himself
believes in the functioning of the par-
hamentary democracy, Some deci-
sions of the Cabinet Sub-Committee,
interim decisions of the Cabinet Sub-
Commuttee, 1 cannot reveal.

MR. DEPUTY SPEAKER: He just

took a chanece in the dark,

PROF. MADHU DANDAVATE:
If, inadvertenty any remarks of mine
have hurt him, I would withdraw
even those inadvertent remarks, So,
this 1s the position. As far as nego-
tiations are condemned with whom
the negotiationg are carried on?
There are various statutory forums
like JCM and PNM, There are certain
recognised organisations. There was
some demonstration by the Bhara-
tiva Mazdoor Sangh claiming that
they should also get the recognition.
They went bhack happily yesterday
when I assured them that even pend-
ing Industrial Relation Bill because
it will take a long time,—we have {0

take the consent of all, if all the ex-
isting unions whether recognised or
un-recopgnmsed, accept the propositinn,
then as an experimental measure let
us go ahead with the problem of
settling the recognition issue on the
basis of referendum, that is ballotted
by the workers, I shall be prepared
for it. I am happy to know that a
number of organisations-—All India
Railwaymen's Federation, Bharatiya
Mazdoor Sangh, they have given in
writing that they are prepareq for
such a referendum. 1 hope if I am
able to sort out that issue, then
whether to include or whether to ex-
clude, that issue can be eliminated.
This is in connection with this.

As far as the principle is concern-
ed he said, “Are you prepared to
announce this here that we accept
this in principle for Railwaymen,” 1t
means in the existing jurisdiction of
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{Prot, Madhu Dandavate]

the Bonus Act if we already include
Railways, then the question does not
remain controversial at all. But I am
niot authorised to make that announce-
ment unless the Cabinet has taken a
final decision. Unfortunately, 1 om
not accustomed to go on making p.o-
nouncement unless a final decision 18
taken. I shall have {o await the deci-
sion, But I shall contribute my mite
in settling the issue finally and firmly.

ot fawa g wegiet  (terd) feest)
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“+Sabotage’ at station

Attempted sabolage by agitating ra:-
waymen delayed all important incom-
ing and outgoing trains here today.

Near Ghaziabad, a Bareilly-Deiht
Passenger tram wag twice derailed
The trains coming behund were deluy-
ed. Thousands of passengers were
stranded.

Railwaymen were obstructing auto-
matic signals creating confusion. The
signals at some places did not operate
with the result the traing did not move

Commuters crowded inquiry coun-
ters. Late this evening. lights went
out for two-three minutes plunging
the entire Delhy Main station in dark-
ness creating confusion and chaos.

The platforms were strewn with
luggage and commuters. The notice
board said several traing were running
late by three {p eight hours.”
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Selection Grade for Class IV em
ployees, 50,000 posts, for the first time
in 125 years Rs, 1.50 crores; restruc-
turing of Class III posts, 41.000 posts
Rs. 10.5 crores; revision of mcentive
bonus rates for workshop stafl Rs. 10
crores, revision of running allowan.c
for loco stafl from 25 per cent 1p 40
per cent Rs. 14 crores; sancation of
2,700 posts for implementation of 10-
bhour rule for loco staff, which was
violated by the previous Government,
Rs, 23 crores; sanction of 10,000
additional posts for implementation of
Miabhoy Award Rs. 8 crores carriage
ang wagon staff, upgradation of posts
in ratio of 50:10:40. Rs. 6 crores, Rail-
way workers’ Classification Tribunals’
Interim Report, Benefit to Artisan
Staff, Rs. 10 croreg Absorption of com-
missioned bearers as regular employces
(1,012 posts) Rs. 0.3 crores; adjustment
of 1974 strike absence against leave
due Rs. 6 crores; 40 per cent promolion
quota for Class II officers instead of
33 1/3 per c=nt: all temporary officers
confirmed: Cadre review for Class [
undertaken; dearness allowance three
additional instalments; recently an-
other instalment has been sanctioned
the cost is Rs. 66 crores; Special Grant
for Staff amenities Rs. 15 crores; revi-
sion of night duty allowance rates Rs.
6.8 crores; increase in rates of payment
for work on National Holidays Rs. 1.23
crores; Upgradation of 7,000 Class III
posts Rs. 1.75 crores,
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Reduction wn prices of 208
cotton cloth and cotton yarn (St)
13.34 hrs,
COMMITTEE ON PAPERS LAID ON

THE TABLE

NINETEENTH REPORT

SHRI KANWAR LAL GUPTA (Delhi
Sadar): I beg to present the Nine-
teenth Report (Hindi and English
versions) of the Committee on Papers
laid on the Table.

STATEMENT RE. REDUCTION IN
PRICES OF COTTON CLOTH AND
COTTON YARN

THE DMINISTER OF INDUSTRY
(SHRI GEORGE FELERNANDES): fir,
Government has been viewing with
concern the trend of rising prices of
cotton cloth and yarn in recent months,
particularly in the context of the failing
prices of cotton This was first brought
to the notice of the industry which in
its defence pointed out that while
cotton prices have, no doubt, fallen,
costs of other inpuils like wages, dyes
and chemicals, fuel ang other over-
heads have been increasing at the same
time. which has made un for the fall
in orices af cotton. The industrv also
drew Government's atiention tp the
power ruts which have been imposed
in various parts of the countrv and
wage increares which have been nego-
tiateg in some major textile concen-
trations,

Claims of the industry were cross-
checked with the experience in the
National Textile Corporation and it
was found that the escalation in prices
was not justiied by any means, I,
therefore, held discussions with repre-
sentatives of the textile industry in a
meeting convened by me in Bombay
on 10th March 1979. I urged upon the
industry that they should take immedi-
ate steps for bringing down the prices
of cotton cloth and cotton yarn.

Consequent upon this meeting, the
Indian Cotton Mills’ Federation res-



